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With the consent given by counsel for the parties, 

this case is taken up for hearing along with ID Review 

Application No.11 of 1990 Since the relief asked for 

in both the.cascs is the same. HeardMr.S.C.Chose,learned 

counsel for the ap:licant,Mr.p.V.Ramdas,learned counsel 

for Respondent No.1 and Mr.A.K.Misra, learned St.Standirg 

Counel(CAT) for the oficia1 respondents. Hearing is 

Concluded. Judgment is dictated and pronounced in open 

court vide separate sheets attached to the Xcase records Jd 

Of R.A.11 of 1990. This application is accordingly 

disposed of .No costs. 

I k L,/' 
M mbr (Judicial) 

7/ 
Member(1mn.). 
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